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IN THE CENTHAL ADMINISTHATIVE TRIBUNAL, ALLAHABAD

' ADOITIONAL BENCH AT ALLAHABAD
. ;\- k % & % ®
: ! —
Allahabad ; Dated this %Mday of.‘r“/““-‘"""'l 1996
" Original Application No .1256 of 1995

Hon'ble Mr. T.L. Verma, J.M.
Hon'! l- D G

Dr. K.M. . Tewari

Son of Late shri S.C.M.Tewari
Resident of Spring Dele School Lane,

Subhash Nagar, Barellly,

(By sri R.R, Shukla, Advocate)
¢ s o o o s o o o Applicant
Ver sus
1. The @@neral Manager,
Northern Kaiiway,
Baroda House, New Deini,
24 The Chairman, Railway Board,
Rail Bhawan, New [elhi.
3. The Divisional Railway Manager,
Northern Railway, Moradaonad,

(By

- « « . . . Regponcents

OR LDER
Hon'ple T verma, J

This application has veen tjjeq undér section 19

of the Administrative Triounals Act, 1985 tor issuing
a

direction to the respondents to promote teacners ot

Higher Secondary School, Bareilly to the post of Principal




Ol ’/J (r

on the pasis ot the Divisional Seniority on, prepare a
compinedseniority of High Schools Teachers of Bareilly
apd Rewari High School and promote them trom the said
Icambinad séniori ty list to the post of Principal ef

U the High Schools,

2, A similar application with similar reliefs, which

was numbered as OA No.l233/1994, was filed by the applicant |

earlier., The said OA was disposed ef by the order watea
28-9-1994 with 3 airection to the responuents te dispose
of the representation of the applicant dated 3-3-1993
with reasoned and speaking orders, The said represent.
ation had peen decided and communicated to the applicanf;:.'

by letter dated 4-10-1995,

% Recruitment of teachers and the working staff and
their promotion is regulsted py the Indian Railways, Degree
College, Intermediate College, Higher Secondary School,

Higher Secendary Multipurpose School and High School
(Group 'A!' and Group 'B') Recruitment Rules, 1979, framed
by the President unacer Article 309 of the Constitution

ot India. The applicant could have had a cause ot

action for tiling this application under Section 19 of
the Agministrative Tripunals Act, 1985 had he been
aggrieved py an order pertaining to any matter relating

to his service.

4. we have perused the applicaticn and we find that
there is avsolutely no averments made in the OA to the
ettect that the respondents have denied to the gpplicant
a right which had accrued to him uncer the aforesald
rules, The averments in the application are in the
nature of puolic interest iitigation. In our opinicn,

Section 19 of the Administrative Tribunals Act, 1985
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does not provige Administrative Tribwnals as a forum for

Public interest litiga't:lon. The learned counsel for the

- - - - ‘ :
I Seciion 1§ of

In view of the above, we tind that the applicant

has no cayse of action for filing this application and
the same therefora, deserves to pe dismissed at the

admission stage itself ,¢ ceing not maintainaple .

A EE — . e




